Presant :

Sh.M.L.Chomplay, counse! for the avplicant.

Nonme for ths respondents,
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this application in whieh the applicant a5 the widow of

m

e® deczased emploves, Sh.Bhim Sen Nandwani, has clsimad
PeEnsionary Penefits as the sucosssor of her husband. The

zppticent has mbtsined succession csrtificate and has

[

ne spplicant had served lawver’s notics on 4.2, 820

The learned counss! for the
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without any effsck,

the respondent No.? to dispose of the representation of

uhéuapplzcant &f.lO.?.@O at Annexure A-2 within s period
of E\manths from the date of communication of this order.
if the representstion is not readily pressabile. Annexurel
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O communicate this order to the respondent Mo

Z2 copy of Annexure A-2
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